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'09.03,20 7, Present : The Hon'pble Sri K.V. Prah-

i ladan, Member (A),

- Heard Mr, A, Ahmed, learned
counsel for the applicant and also Mr,
1A.K, Chaudhury, learned Addl. C,G.5.C.
'for the respondents., |

Considering the facts and

'?circumstances of case, the respondents
:are directed to make payment G.F.F.,

insurance, leave encashment if any and
,DCRG of the applicant within one month
"from the date of receipt of tnis order,
i Regarding pension and other pensionary

, benefits of the applicant the respondiena
gts may make payment as per rule.,

: The O.A. is disposed of accord=
'ingly. No order as to costs,

f R

: Member (A)
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w?IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

. GUWAHATI BENCH, GUWRHATI.-

Qﬁﬂ APJ‘T’RTIUW UNDER SECTICN 1% OF THE CENTRAL

g

Sri Mohiuddin Ehan -hprplicant.
s °
-YVersus-
Unicn of India & Cthers -Respondents.
LIZT OF DATEZ AND SYNOPSIS
Py v - AL - T . P X R - T = = =
Annexure-A4iB are the photocopies of letters
sent by the applicant to the
4
Bespondent Hoa. 2 and 3.
Ahﬂﬂ"HrE‘C iz the photocopy of letter for
b; £ -
+
3 = i~ i [~ ~4 - f o
cancellation of the applicant’s
nomings,
E = N PR e e - iy S O
The spplicant was ex-peon  under the
g I
Fespondent HNo. 2. He retired from service on
- 778 FaTats N ™ “ - o b e - e L oo o . -
£8-02-Z003. But till todsy he hss not been .pais
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IN THE f"EN”T‘ AL ADMINIZT HTI“E TRIBUNAL

GAUHATI BENCH AT GAUHATI.
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Samd BE~ Y S W T T e T
Sri Mohiuddin EKhsn, Ex-Pecon,

Road, {Near Canteen Store Depart-
ment) P.O.-Dimapur, Nagaland.
. # \
~Applicant.
~Veraus-
13 Union Of Indisa,
L represented by the S cretar?,
q Miniatrvy of Defence, 101 SZouth
j & -
Block, HNew Delhi-1.
2]  The Genersl Manager, Canteen sStore
Dep;rtment,yEDELéHI; 11% Mshsrshi
Kerve Foad, Muambsi, 400020,
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‘Daughter of Late

LET AIL

moong

‘Dist.-Hazaribag,

4

- o G I
Canteen Ztore Dep%*cmazt,

Ares Depot, Army Supply Depot Road

Zafar Khan,

Rezident of Village-Kewla,

+
¥
N

1
.0.~Kewla, P.C.-5inghrawan,

c ntfw

S.-Chauparans,

Jharkhandg
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UF THE AUPLI‘ TIOHN: )

i. ," PARTICULARS OF THE ORDER AGAINST WHICH

- T & - = . —x - — -3
The instant . application 1is directeac
' 1]
. - .
=sgainat HNon-payment o©of penslonary kenefits,
- - o - . T e
including - G.P.F., Group Insurance, Leave
— 2 [ I PUN ST Y - ., 71 R, N g, = = e —
Selsry, Gratuity, etc. and all CLher Pensionary
- 1

_ P I e o o oF 1
o) for early payment o the
- U R
he spplicant.
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2. JURISDICTION OF THE TRIBUHAL
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he had married the Bespondent Heo. 4. The
Respondent HNo. 4 leaving separately &t the

4 address and neglecting

necessary papers for pensiocnary bensfits of the
‘
applicant. Finding neo other alternative the
applicant diverced the Respondent Ho. 4 on 10%"
July  2003. by  sending Talagnama as  per
Mohammedan Law. The applicant hasz alsc informed '
the Respondent No. .2 and 3 sbout his divorcs
.




i

e S TELTLN

L]

Reapondent Hos. 2 and 3.
4.4] That vour gpplicant kegs to state that
e E :

s

wife, i.e., BRespondent No. 4 =and he has =alsc
. ’ . [ ]
not nominated any body as his fresh nominee. As

such, he declared that after his death no-body
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till pow the Respeondentz Ho. £ & 3 are not
releszing - the pensicnary benefits teo  the

Yances, Gratuity, Legve Salary, =to, The
iezpondent No. 4 hss noe locus standi for the
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o No. 2 and 3 without any valid reason

e mpplicant may only be co

~enefits of Tl
to the death-cum—Pensicnary ~enefits of the
. - . [ ]
G the Respondent No. 4 1s no

espondent No.d

leaving

major =nd married snd = they are leaving

'
seéparately with their respective families.
Hence, finding no other . alternative =~ your
:ppll:a%t is compel 1l=d to. '””fuiuh this Hon'ble

sz +«5 zstate that

\ e hasz unblemizhed career under the
Respondentz. He zacri ficed his major part of
1 s =1 There is no stigma
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the applicant. Otherwise vyour humble applicant

e 1 D e e = S - - T A
will dis on starvation == he has no other

gource of income Being & poor Grade-IV
enployee he has no huge kank balance and his
- Ini-Na -;,;—--_-_‘-J— FAoTI ST REs oo s -11,? }—"‘"T‘ R :1‘x‘-j

GEAgEer JdepOoS1lT MoNey N3 airsesdy Leen TI1nisned.
4.7 That the applicant begs to state that
he iz running from pillar to post for getting

aympathetic view in this matter.

sction of the PRespondents is arbitrary, mals
_ . .
tide, whimsicsal, diszscriminsatory snd also




Respondents have violated the
and 21 of the Conztitution of India.
4.10 That vour applicant submits

5. GROUNDS

PROVISION:

. v 1
the applicant is illegal

WITH

5.2 For that, the respondents have
the applicant from his legitimate

pensionary benefits inel
Group Insurance,
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Fespondents i3 not maintainab

o0t the law.

.

4] For. that, the applicant’
genuine and alsc  reed
‘consideration  of the  ma
Respondents snd hence the
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acticon of the Respondents is illegal,

"~ fide and slsc with s motive
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that he has

petition or

matter of tThe

the applicant further declares
not filed any application, it
suit in respect of the subject

instant &p}ll‘&flfuu befcrﬁr any

other fﬂﬂlt; uth lty, nor any such applica-
ticn, writ petition or suit is pending before-
any of them. R

B.i} To
the
ZPF

.4
= . ] e I
peruzal of the rescords grant the
owing relief to the applicant.

- - T - S0l o
pensionsry  benefits, inciuding
Leave Sslary, ~Gratulty, Group
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VERIFICATION )
I, Sri Mohiuddin Khan, Ex-Peon, sged sbout 61
yesrs, Son of Late Azhar Khan, P.H. Ne. 3167, Resident

of Army Supply Depot Road, {Near Canteen Store. Depart-

ment) P.O.-Dimapur, Nagaland, the applicant of the

instant case do hereby solemnly verify that the

statements made in paragraphs Qi) q,'z/%ﬂ;) G 6

—_— are true te my knowledge, w®hose
made in paragraphs Q}/ G- G '
C— are being matters of records are

true to informstion derived thersfrom which I bélieve
to be true and those made in paragraph & Are True to
my legal eadvice and reét are my humble ’aubmisaiona
before this. Hon’ble Tribu_nél I have net suppressed a'ny
material facts. |

And I sign this wverificaticen today on this

the R W, day of Muwh 2004 &t Guwehati.

MD‘,M' (kCLOL\:v‘ (&.‘/\M.
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To, ' fﬁp
The,Genérél Manag@r;
Canteen Stare,Deparpment,
‘AQELPﬂxf‘llg Mah&kmhi Barye
woad, Mumbai-400020.
Sub}f  Early‘and lmmedlate release . of
Ganeral Pxovident Fund and ' '{
Gratujty Amount . |
Sir, o -

"‘-.. V _i,, . . | -
Mcqt reupectfully,‘I beg to state that

ST have ratired Frem Cante&n Store Department,

uffac- of thc Area? Manaqer, Area Depot,

Dimapur, - Nagaland on, 73 ~02-2003 as pﬁﬁn (P.N.

No. 3167).

That Sir,‘it have already dlvorced my

wife hhodmv& Khmtown,, ‘D/o Late Zafar Khan,
Resident of Vlllaau hewla, - P. O'*Sinchrawaf

Police ntatlon~Fhauparanﬁ, District~- Havarlbag,

Jharkhand on 10 July.¢003 and I have already

gent notice to vyou for cancellation of my
Nominee, i.e., . my ex-wife. I have not sent any

fresh nominee to you as I have no nominee, who

can look;after'rmm Hence, after my death mny

pensionary benefits 3hmuLd not be?.given’ to

anybody.

' R g ,
‘ f = ‘k { S Y T ¥ ‘ .
) N Ui Ve T }'.-( Latraal]
\ - § . &"\[( 1 T . ) 4 . ."? .

.



2.

e it

N

[ ey,

157

<

., o

That  Sir, I am~fa91ng acute flnanclal_

“hards hips after my- r&tlrement from my s rvxcegw
My meager d.poqlt ham alr eady been consumed,

No-body 4s- hwlping me jn my old age and. nc~body

ig willing g;w e - loem to run my day-to- ~day

H
*

o , ua

”‘affa;rd.,Now l am at- the  verge of starvation,

I,-ther&ﬁwrw, rmqu@wb you to early, and

Cinmediate relea se of my Qeneral Prov;dent Fund

-~ and Grntuity Amount thhin 7(qeven) dayﬂ'from

c‘; ',

¥

the vrece1pt of kthl ., lettcr to*u”ave W from'

C o

“tarvatlonuxﬁr~xelﬂc, I may compel to approachg

" the legal forum for*eariy ruleage of nry Gcneral

Provldent Pund and Gratuﬁty Amount ‘then I~ﬂmy;

be treated as moar urgent

Thanking you;

Q&

B S,

-~
¥, ’-7—“-

O

Yo 1

-

o
(\;:-c.'-.ﬂ.h a

?L

'
i

1
Y

5 falthfully, -'ﬁ

s ‘l

: ‘[iMoﬂluddln Khan

- ¢laim 1ntaruwt for abovu qald amount. This may

! o

- -

P expeen- (an] No. 316,

3 -,Azea-Manaqer,

fﬁl"nk_ f»“ant@en Store Depnrtmant

o ﬁ‘*Area ‘Depot,

'g 'Army Supply D@pot Road

‘iJ.

P.O

bmmapur, Nagaland.



N P
‘A,L"‘"*
——

. —— et

L -
i
|
l
|
Y
t
|
.'
i

!

!

i tdn e R

T, | | '
The General Manager,
Lanteen Stovre Deparitment,
CADBLPHLT 149 Maharshi Koy
Rood, Mumbai-400020.

Gubt- Cancellation of nominetion. "o
S,

Most respectfully, Y beg te state that
I have retired from Centeen Store Deparvment,
Area Depot Dimeapur, Nagalond on 28-02-2002 ase

poon (PLN. No, 21e7).

That Sir, 4w wy servaice Book I have
nominated wmy wife Fedeizse Rbhatoon,  D/o Late
ZANF AR Fhan,  Reeldent  of  Village~ Kewla,

Police ﬁtatimnwﬁhaup&raﬂar netrict- Hazirabad,

That, Siz, 1T have alresdy given Telag
bo my wife Kudaiza Ehatoen, /o Late 2AFAR
Bhen, Resident of VQllﬁﬁﬂ“ Kewla, Police Stea~
ticn~-Chauvparans, ﬁistrimt* He: ¢rnPum, Jhax-
khang oo per Meualim Loaw on 10(ten) July 2003
(Thureday) . Az e Muslim Low from that Awy
i.e. 10 (tem) July 2003 that my wife become

Raram (untouchable) to me.

N . .
¥ T, - - Tt ——
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Sanet

That " 8ir, = I +‘ hereby cancelled my .
: Sy SRR “ o
Domines  name  of iy D #ewid Le ive.  Kudaiza

khatoon, /o - Late Muwtafa haﬁ,p Resident of

Villmgmw-'-wwwlﬂ, lmiﬁavfi'wtatxun Chauparans,

. Dietrict- 1&21 rabac, dhur%hqnmn

| Th&t;ﬁir - havu Q0 fr@3h Nominee éé

&, my dﬂuqutur',n%rvv dlrv%d ;w@@rrledlznmi nw'}tww

: sona have dlLd? And r@thd$ﬁd“my other =zon who

f; i & nm|ox and ﬂaﬁ ownnwourﬁo of 'ncwb@ living

l? with hie fmmjy Whmb~ . :

hhwdy in my fawnily |
' AL . : i

nmu%eru;tu lme? &ftur m@\hwmawll hmvm no other

fresh nominee to

mendier Loy meily tﬁj;

receive the p@ glonaty’ hm@&tmt after my death.

Therefore, I hﬁvm et qivﬂn any  fresh nominee
S P

- in this regard.

That QLE, 1 &mi”
to my wife dated LO‘\Lnn _uly-ﬁOOB‘

4'- Lo

Thanking vou,

o Yours faithiully,
Mohiuddin ;xuu
ex-~peon  (PH, HO. 3167
}
“‘W-




COET S e off the Aren
iManager,  Canteen  Store
C Depsrtment,  Area Depot,

Thrmy Supply Depot Road,

P.0.- Dinapuy, Nagaland,

Copy for infoermation and necesecary actiey to:
1] The Aren Managew, Conteen Stores Depart-

ment, Aren Depot, Dimapur, Nagodaod,




